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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH

ALLAHABAD

Allahabad : Dated this 7th day of November, 2000
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Hon'ble Mr, Rafiquddin, J.M.

Hon'ble S. Biswas, A.M.

Anjan Banerji
S/o Shri B.X. Banerji, -

R/o Type IV/29,-CgptpaleXéise and ;ncomev\

Tax Colony, Lakman.Bag, Nawab Ganj,
Kanpur: .

(Sri RK Nigam, Advocate)
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By Hon’ble Mr, Raflquddin, T, M.
A

The applicant while worklng as J& Superin

f';(Central Excise), Kanpur was placed under suspensibn“
~nﬁ44‘9‘: vide order dated 29-1-1993 only two days before hlS P
- Gate of retirement, which is 31-1-1993, By means of

this OA.the applicant has sought quashing of the

suSpension order dated 29-1—1993 (Annexure-A—l to i
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'disciplinary oroceedingsf

impugned order was passed. -Nb charge sheet w as served'

on hin for any alleged misconduct.; The impugned order

is malafide andhas been pessed in colourable exercise

of power. The respondents have illegally invoked
Rule 10(1) cCS(CCA) Rules, 1965 and as a result
of his suspension, he could not draw wages or

subsistence allowance after his age’'of 'superannuation.

2, We have heard counsel for the parties and
pernsed the record cargfnlly.

Iy It has been specifically pieeded by thej
respondents in their enort'CA tnatjat the time;of
passing the impugned order the applicunt was in servige,
The applicant was allegedly involved in a case in ﬁﬁiéh

loss of Rsele SO lacs accrued to the Government due to *ﬁ

%]

his negligence. It is further pointed out by the

learned counsel for the r fpondents that in this case -

applicant and vide order
which has been fileﬁ todai
namely, Central
-the proceedings ad,'ﬁ
initiated vide order dateﬁ"zﬂﬁg;~1995.
this development insthis case, we findlr
af the anolicant hes become infructuou“,

retiral benefit has not been paid to the. appi
on account of pendency of the discionlinaty p;oc’
the respondents are directed to pay the'same vl thm o

three months from the date of communication of this

order. There shall be no order as to costs.
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